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Tur PRIME MINISTER (Sur:
JAwAHARLAL NEHRU): Madam, I do not
quite know what little points the hon.
Member has made, except that I have
heard his last speech, nor do I under-
stand his difficulty or the occasion for
saying this. It is the Prime Minisfer’s
responsibility to allot the various port-
folios to his Ministers and to have as
many Ministers as he thinks neces-
sary, naturally subject to parliamen-
tary approval, and I thought that it
would be very helpful to the Govern-
ment and to me specially, to have a
very able and experienced Member of
Parliament, an old colleague of ours
to assist us in matters he is especially
competent to do, with regard to eco-
nomic matters, to keep an overall eye
over these matters and to make sug-
gestions which can be discussed in the
Planning Commission and in the Cabi-
net, in the Economic Committee of
the Cabinet and various other com-
mittees. In fact, he has been very
helpful. I do not know what other
explanation is necessary for my dis-

charging my duties in this particular
‘way.

Tee .DEPUTY CHAIRMAN: The
question is: .

“That the Bill be returned.”
The motion was adopted.

—

THE APPROPRIATION (RAIL-
WAYS) NO. 4 BILL, 1962

Tue DEPUTY MINISTER 1IN THE
MINISTRY oF RAILWAYS (Serr S. V.
Ramaswamy): Madam, on behalf of
Sardar Swaran Singh I beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1962-63
for the purposes of Railways, as
passed by the Lok Sabha, be taken
into consideration.”

Madam, this supplementary demand
relates to two Demands, Demand
No. 2 and Demand No. 17. Demand
No. 2 is with reference to Miscellang-
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ous Expenditure for certain surveys
and this is of the order of Rs, 12
lakhs. This has been necessitated

by certain post-Budget develop-
ments and it is largely due to
doubling certain trunk routes so

as to increase the line -capacicty,
totalling up to about 526 miles, in
order to meet the anticipated require-
ments of coal movement. As the
House is well aware, the target for
coal production may be raised from 93
million tons to 101 million tons, and,
therefore, it has become necessary to
double certain lines. Even that
necessity will arise only during the end
of the Third Plan, but we are taking
early action because certain surveys
are difficult and they will take some
time, particularly the line between
Kharagpur and Vizianagaram where
the survey will be done in the interior
and not along the coastline so that
the new lines may not be exposed to
the vagaries of the monsoon. There
is also the sixth survey which has
been necessitatedq by reason of the
National Mineral Development Corpo-
ration suggesting the construction of
fifty miles of new lines mnear the
Belladila area.

I now come to the supplementary
demand No. 17, Open Line Works—
Replacements. This is for five lakhs
of rupees. This is only in the nature
of a token grant of one lakh of rupees
each for each of the five important
doubling that will be undertaken. The
pattern of coal movement has now
emerged fully from the Planning Com-
mission and in order to meet it, these
lines have got to be laid.

Madam, this has been brought be-
fore the House because the Public
Accounts Committee, in its Fortieth
Report, recommended that Parlia-
ment should be apprised of it and
financial approval taken in advance of
commencement of works involving
large sums of expenditure. These flve
works may involve about two crores
of rupees each and hence this has
been brought to the notice of the Par-
liament.

The question was proposed.
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Tae DEPUTY CHAIRMAN: The

time allotted for this Bill is half an
hour,

l

Surt R. 8. KHANDEKAR (Madhya
Pradesh): Madam Deputy Chairman,
this Bill has been brought before us
by the Railway Ministry for two pur-
poses, one is for doubling certain sec-
tions and secondly, for some surveys
to be made. Madam, I am particu-
larly ‘interested because, as far as
doubling is concerned, it concerns my
State also, namely, the Bhopal-Bina
gactioan wd e section o the Wadaxs,
Railway from Maksi to Ujjain. If is
necessary that this section from Maksi
to Ujjain should be doubled. The line
between Bhopal and Ujjain and Nagda
is one of the oldest lines and there
are bridges with the result that heavy
engines cannot run on that line. There
is great need for replacing that line.
The distance is only 118 miles and it
takes about five to six hours. When
the Government is doubling the line
between Ujjain and Maksi, it should
undertake to extend it further to
Bhopal which is assuming great impor-
tance because Bhopal is the capital of
a big State. Besides, there are heavy
industries located there, like the
Heavy Electricals and other indus-
1ries. Archaeologically also it is im-
portant and so the whole line between
Ujjain and Bhopal should be doubled
g0 that it will connect the iIndustrial
area of Indore and Bhopal and release
the traffic which is held up on aceount
of slow movement of the trains.

The Railway Minister said yesterday
during the question hour that they
were thinking of introducing new
trains from Bhopal tc Baroda linking
Madhya Pradesh with Maharashtra
and Gujarat but the main difficulty is
that there are certain bridges on that
route which are so old that fast trains
cannot go there. The line is also old
and so heavy engines cannot travel
over them. That is why, mail and
express trains cannot run there. If
steps are taken to replace the old line
and also have doubling of the lines it
would help a lot. I would plead for the
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doubling of the line from Bhopal to
Maksi also. .
With regard to the other demand,

it is for easing the coal situatior. We
had a discussion just now and the
whole idea of that discussion was the
creation of more (industries, more
heavy plants ete. So, some attention
should be paid to the stee] projects
also. When there is coal shortage a
bottle-neck is created. Stee]l produc-
tion is also coming Up and it is neces-
sary to see that al] the steel plants are
well connected with railways. There
Snodsa ‘ve bodvre “iines. 71 unlerstant
that there is no double line between
Nagpur and Bhilai. Attention shouid
not be restricted only to the coal
problem but should be given equally to
other industries also.

So many things have been said
about accidents, ingfficiency and so on.
I am not going to dilate upon those
points but would ondy request the
Railway Ministry to take into consi-

deration the criticisms. 1

Y dlar

I am happy to see from this Demand
that my State has been given proper
attention. I plead for more attention.
1 had raised this point in my speeca
on the Railway Budget and I had sub-
mitted that Madhya Pradesh was
being neglected so far as Railways
were concerned. There are so many
regions in my State which have no
railway lines for hundreds of miles.
This survey that the Railways are
undertaking and the doubling pro;
gramme that has been taken up will
help a lot. I request that more atten-
tion be paid to the State and I support
this Bill.

Surr P. K. KUMARAN (Andhra
Pradesh): Madam Deputy Chairman,
I support the Bill but while support-
ing it, I want to express my opinion
that while the works for which this
amount is required according to the

developmental programme, certain
other aspects will also have to be
taken into consideration. There are

large tracts in the South where
people have been expecting new lines
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to be constructed, As far as Andhra
Pradesh is concerned, the Govern-
ment has been pressing for six or
seven new lines. At least one ur two
lines ought to have been ordered for
survey. Similarly, I remember a
survey report made for the Telli-
cherry-Mysore line but that survey
has been put into cold storage. If this
line is constructed, you will get a
direct route between North Kerala
and Secunderabad on the one side ard
Poona on the other side. I hope the
Minister will take this into considera-
tion.

Another point which I want to men-
tion is in regard to the large number
of employees who are employed on
these projects. They have been
working for the last six or seven or
eight years. The same is the case in
regard to the Moghalsarai-Howrah
section where they have the elec-
trification scheme going on. These
employees have been working
there for all these years. They have
been working on daily rates. They
have no security of service and many
of them have already completed
twenty-five to twenty-eight years.
They have passed the age of entry in-
to Government service. Unless the
Railway Ministry takes up their
cause with a certain amount of sym-
pathy, their future is very dark, es-
pecially after the present works are
over. Already many of themy were
told, when they applied for some
other posts, that they had passed the
recruitment age. I hope the Minister
will take action to absorb them into
the Railways itself. Many of them are
getting daily wages which are below
the level of the wages given by Rail-
way contractors. The question of
applying the Pay Commission scales
to them also must be considered. 1
think there will be no difficulty in
this and I further hope that the Min-
ister will consider these issues sym-
pathetically.

With these words, I support the
Bill.
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oft sitewz greft (fagre) - SwawT-
gfy wgiagr, 9 uifyoga faaq 1
[IGH FIATE | T TF & I7F ATEA
fanfor 75 #1 @4 g, 39 g9E { A
I9 Br99 H TG 98 AT A g § 6
g 2w & Y fags gy feew § @A
a3 & faq oAt & faafast 7w a5
R T G TF AL 2T ¥, qGH AK
¥ oex 9T aEd sad wr afga
aife S AT 3T & weg AT AT AT
T FL G | FE TC A 79 IGWT
qF W} F W G G D g
AT T FE 7E AT € AT I
AT AT g AL g avdr 1 qA
THANG & q19 FgAT I$AT § 5 qre-ane
FgA 7T T, g7 & AW 7 qHr 9= AT
afrgz & Y@ @ga =@ gar 7
g feedy fafaeze oo Y79 =T ame-
AT @ TET & 74 T AT TG0 #T
feafa & art & g a<g ¥ arwfwaa H
WY | 9gF TF qH @A § IF 7 WA
arga aars # W fawrfer # o ¢
frgr & adaTe 1Y gU wa@ar a%
AT AL A Y AT GY | A TEA
AT FQF 9 AT JF G FA AR
g i e & aifweara § fao g
| agi Y gz T T Yo AT AF gATT
& Wt aforg ¥ Qo HIT Roo TG F
Hr £z 7 fraar |1 @A@Y agi 1 A
F1E 93F T FFAT § A T FE q@E
I F G aFdr ¥ 1 g aw@ F g
TF FRATT { G T JI0 § A aF
g9 9 F W1 39T 1% 7 T o7 aF
&, AT T QY A FL G, W qGl Aw
[WT AFA I F T AT | g
gaifgars faer & 0w #§ aga su=r A
g F A FEAT FEAT § 5 gk =9
ferrmr & aga qorr @ @ & SfwT 5o
& g g @ig a9 oo § 99 T
TAT §F AT T § AGE I AT AR
FardY sty wifgad | faeet & et awe
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T A1 &7 oeg ¥ ofeq Tl e
Wgd | IS ¥ aHaEE g1 gQ
FIgr & e wraar v W
ART e’ & SeF g @y g
ISHAFE ¥ AT TF 79 ATEA A
TI TS, T =wifgd 1 s g -
et ferwanr St o= axnfeat & 3=
S ST FEHS & o ET W A g
GE FT FA13 A § a1 T AT AT
a WY A A ST RS § | AU vsT ;
T fqeTT ¥ T IF 9 A T
w3 ¥ G THT & A I H s Yo wAT
YT AT ATZT FAIN H G HH FY
a1 o | gatad wa wmam § & weei
HAY S W Fr AT F @I ¥ 5T
At § faasr 4% a9 foros frar
HATT AT 1T IATAT | 6T ¥ ¥ FY
sl wi ant 5T aF gram & gore
¥ A gt & Fn F¥ wafa & @y ¥
WY A AT T AT & | gAfAg
¥ Tord 7oA Y ¥ wrdAr § fw g A
gral & 9 WO "I 4gl fre @R
3T &1 faaio =g § 99 1 ]
¥ ez qu fwar s wifggd | g@-
foq G wwdw W St & wg
gt & fe enfawr wfimw 4 9
FT A %o FUS T4 AT FHI B
F & fou far § S&d & 39 afy
FAET 3T I AFA FT 99 ATEAT
w1 g et snar snfed aar &9 fr
@A Afgd | 5T 99 ATEAT FT A
ST # oY a9 g IET 3

g I Aforgr O & 7y F09
o WA awl & "X gEH i o
FIEHT A Agl o gwar g | fyg
a<g & dfaw wrave # waf T, wis T
FAT ¥ GTT TG § I4 IE T qH
AT TEAT & | THA I DI HaeAT g
o7 Tl 8, I F1f6 Wi Bt & A
AT 9gAT & | AP & ST
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FEEIT O S A AL ST GHaT g,
A9 FEI W7 &FAT §, FIAAT TGL AT
gl &  agi e afaw agre §, &= fawer
FFAT & W FE q<g F1 A1 Fg1 o= {71
FFAT € | AT T ATEA & gH qgl 9T
F1§ Wt gfasr w21y 78 frwre g €
WX T I AT FT F1T &1 qFam & |
gafag 7 &7 At w47 S & g
F&T f S ga1g a1 Tl F1 AT
ArEAT w1 oFWH ¥ faU ser § Wew
T §F T T AT FI &V
arfgy | ¥ w=al & w1y Fgw faguw

FT gAGT F@T § |
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ot sicwt (Fg¢) - sAE fedy
Jyode ifgar, 9§ gw faa & @il
FATE AT A o FREETHT & marg
TgT & AT § 972 F1q AF FAT FgAT
g | 9T T ¥ W1 FAtew givar §
1Y HTET ¥ UF 39 o IeE g ag
Ty T & wmar gfawa ¥ ook
qr dfaaa & ag feear aga awas
AT AT ) qES qrasg Y mre fare
T Y T AT TS FEAT § I (g
F g ofr gt & A FT St g
& ag aifeT & 1 =g & QW F7 @A
ug waraet w1 ¢ 5 and & o o=
g @gA i s anfgg @ifs @w
d¥as ofa & = 9§ 99 9 agt
& AR 1 AT o F gL AN T qE
aeEEy *r wfos #7 AT ag+ FT /&T
faa aF |

o# &Y 9% ufar & e w1 faar §,
0T fgR ®€e & faad ¥ 9 I\
Ffted Fei aF g F fag awdaa
Yoo HIT Yoo WA FT LT qT FIAT
qeET § WX ST AR BT FAAT §T ST
qear § 1 18X T ATRA FY 99 T
TR ¢ A it 7F T B} oA
TE a qFY | FT W HIT SO T
gy & a8l gW HISY I qTF 9 @
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§ & 3aR a7e 9 qaser & g g,
az a1d ¥ wam & g w1 gafag
§ @ aix w e e fafaeex
Tz ¥ e wem fr acd fgna
AT ATEA FAHL g FAT FT LU AT
s fzd o 9F SeAR & 9 3@
FAT A Fox T Ao A FAA | D
|1 F1e &Y qre AT HIL QL AT
ATFA Y Far & Sty Ay g@ ofar &
ST T & Fg HAY & @8 g0 & I@T
# g Y Wt 7 I § e dEaa
5T FatF ufaar 3 foat #ff 199 @3
§ 97 3 qfen &g A § WA T@
wfgT fas 9T AT § 13X /99
ZAR q55 § &9 ¥ S 90T g
ax %t 3Ig ofar & § gafae a7
Feare & fr Yae fafaee @@y 99
qfan & " @ ISt 9 1 3
¥7g qIdl F AT T HIAT THAL TeA
FQAT § |

Smmi BHUPESH GUPTA (West

Bengal): Madam, I want to say one
thing.

Tur, DEPUTY CHAIRMAN: On this
Bill? .

Suer1 BHUPESH GUPTA: Yes. I
have only one point about the Rail«
way Administration.

Tae DEPUTY CHAIRMAN: We
have got a time-limit on this Bill.

Syrr BHUPESH GUPTA: Only a
few minutes I will take.

Tue DEPUTY CHAIRMAN: If you
can be just to the point

Smri BHUPESH GUPTA: That I
will be; absolutely.

1

Now, I do not know how the Dum-
raon railway accident is being treated
by the Railway Administration and
the Railway Board. As you know, it
was a very serious accident and after
the Parliament discussed this matter,
the matter was taken up by the Gov-
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ernment and even before that a Com-
mission of Inquiry was appointed
under the relevant Act. The enquiry
was in progress. What has happened
now is, it seems the enquiry has been
stopped suddenly. As the enquiry
was going on, the two cabinmen were
prosecuted in a magistrate’s court.
Then gomebody came before the Com-
mission of Inquiry and said that the
enquiry should not be proceeded with
because the matter was sub-judice in
a court of law. And the Chairman of
the Inquiry Commission asked the
lawyer on behall of the Railway
authorities, Mr. Sanyal

Tue DEPUTY CHAIRMAN: If it is
sub judice, how can you comment on
it? And it is not relevant to this Bill.

Surr BHUPESH GUPTA: It is rele-
vant. I am questioning the Railway
Administration. I am not at all con-
cerned with the judicial part.

Tug DEPUTY CHAIRMAN: You
make whatever point you want to
make.

Surr BHUPESH GUPTA: What is
the position of the Railway Board with
regard to this matter? A commit-
ment was made, I am not at all men-
tioning anything about what happened
in the court of law. Perhaps, the
Secretary thought 1 was referring to
the court proceedings; not at all. Mr.
Sanyal .

Tue DEPUTY CHAIRMAN: This is
Railway Appropriation Bill.

Surt BHUPESH GUPTA: This is
connected with it, because

Surt 5. V. RAMASWAMY: What-
ever appears in the papers, he imme-
diately pops up and puts a question.

The DEPUTY CHAIRMAN: Please
make your point

Sgrr BHUPESH GUPTA: . . . 1
charge the Railway Board with not
proceeding with the enquiry. The
Chairman asked: “The Central Gov-
ernment have come to the conclusion
that no useful purpose will be gerved
by continuing this Commission and
therefore it should cease to exist. Is
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that the idea?’ Now, we do not
know, Madam, when the Central Gov-
ernment decided this thing. Then
Mr. Sanyal, the lawyer on behalf ot
the Central Government, said: “It
may be; I am speaking on instructions.
The lawyer there has been instructed
to tel] before the Commission of
Inquiry that it should not be proceed-
ed with and this is what the position
has come to. And in the latter part—
I am referring to the “Searchlight” of
August 29, ie, yesterday

Smrt S. V. RAMASWAMY: Madam,
all that may be interesting, but it is
not relevant.

Sart BHUPESH GUPTA: It is rele-
vant, because it relates to the Rail-
way Administration. The Chairman
of the Commission says that he is very
much frustrated gbout the whole mat-
ter,

Tae DEPUTY CHAIRMAN: You
have made your point.

Sarr BHUPESH GUPTA: I would
like to know what is the position.
Now, they are making a farce of Par-
liament. We discussed it. An En-
quiry Commission was appointed.
Now, behind our back the lawyer has
been instructed to tel] the Chairman
of the Enquiry Commission that this
enquiry need not be proceeded with.
The Chairman of the Commission has
expressed his surprise and he says:—

“We have been frustrated by the
attitude of the Government in a
serious accident like this.”

Therefore, he should explain the posi-
tion here before this House.

Sarr S. V. RAMASWAMY: Madam
Deputy Chairman, whatever appears
in the papers in the morning, we can-
not immediately answer on the floor
of the House within a few hours.

Surr BHUPESH GUPTA: But you
can say whether you have given any
instruction or not.

Surt GOVINDAN NAIR (Kerala):
He can say whether they have given
instruetione
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Surt S, V. RAMASWAMY: I regret
I cannot do so now,

Tee DEPUTY CHAIRMAN: How
can he say, unless he looks into the
matter?

Sert BHUPESH GUPTA: But the
Minister should come prepared,

TeE DEPUTY CHAIRMAN: You
know that he cannot carry all the
information with  him. Yes, Mr.
Ramaswamy, please continue.

Sert BHUPESH GUPTA: The off-
cial gallery is there. ’
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Tue DEPUTY CHAIRMAN: Please
continue,

Sert  BHUPESH GUPTA: Do I
understand that we cannot have an
answer to a point which is very clear?

THE DEPUTY CHAIRMAN: It you
have, you can give it

Surt BHUPESH GUPTA: He can
consult the official gallery. The Rail-
way Board is there.

SHRr S, V. RAMASWAMY: I hava
no answer to give now, My friend
may pursue the matter in some other
form, it he likes, but not on this occa-
sion, not on this subject.

I was glad to see that Mr, Khande-
kar was very happy that after all
Madhya Pradesh is having a fair deal.
A number of lines are coming up in
that area. He wanted particularly
that there should be more lines. Now,
the importance of these lines is that
coal has got to be moved and also ths
other links have got to be estah-
lished in order to supply the steel
plants with raw materials on the
one hand and to move the finished
commodities on the other, It is with
this purpose in view that all these
lines are coming up, and pew surveys,
doubling, etc. are made.

Mr. Khandekar also sald that the
whole of the line from Bhopal to
Ujjain should be relaid. I do not
think the condition of the rajlway
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track 1s so bad as he is assumung.
Otherwise, trains would not run. The
position ig tHat in the first Ihstance
doubling is being taken up between
Ujjain and Maksi. Just at present
there 1s no need to take up the line
between Maksi and Bhopal. The
Board 1s well aware of the situation
and ag and when the necessity arises
1t will be dealt with in due course.

As regards Nagpur and Bhilai, my
friend is under a wrong impression
that there 1s no doubling. Nobody is
more anxious to have the doubling
than we ourselves, It was program-
med, but unfortunately certain con-
tractors failed us and there was diffi-
culty about the construction of cer-
tain bridges on the section. We are
pursuing the matter and we would
very much like that the doubling
between Nagpur and Bhilai comes to
pass as quickly as possible. There is
a severe bottle-neck, there is restric-
tion on the movement of goods.

Now, with regard to the point raised
by Mr. Kumaran that people who
work on these projects are not con-
firmed, they are only casual labour.
It is a well-known thing that labour
employed on projects is necessarily
casual and they know how long they
are to serve, But then when one
project ends, they are at liberty to
move on to another project. In fact,
they are welcome to come to the next
neighbouring project. They gre given
preference for absorption in regular
vacancies. There will not be any
question of unemployment at all for
them, if they move from that place to
the next neighbouring section.

Now, another point was made by
Mr, Yajee. I do not know whether it
is relevant now to raise the question
of g railway line to Manipur and all
those things. Mr. Sherkhan was also
talking of new lines In Mysore State,
My friend must be thankful that a
number of lines are coming up in
Mysore State. He ig well aware that
the Hassan-Mangalore line, which is
purely within the Mysore State, is
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coming up. Then, there is the Banga-
lore-Salem link which also serves the
Mysore State. Recently, we have
decided to take over the Alnavar-
Dhndelj line, which belongs to the
Mysore State Government gnd 1t will
be worked by us mn order to improve
the communications. We are doing
everything possible within the limited
resources available to us to improve
railway communications in Mysore
State,
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I am glad there has been general
support and T do not wish to add any-
thing more now.

Tue DEPUTY CHAIRMAN: The
question is:

“That the Bill to authorise pay-
ment and appropnation of certain
further sumg from and out of the
Consolidated Fund of India for the
service of the financial year 1962-
63 for the purposes of Railways, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted,

THEe DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill. There are
no amendments, - . - .-

Clouses 2 and 3 and the Schedule
were gdded to the Bill.

Clause 1, the Enacting Formula gnd
the Title were added to the Bill,

_ Surr S, V, RAMASWAMY: Madam,
I move: . -

“That the Bill be returned.”

The question was proposed.

Sar1 BHUPESH GUPTA: May we
have that statement tomorrow on the
boint that I raised?

T DEPUTY CHAIRMAN: The
boint 1s outside the scope of this Bill.
The question is:

“That the Bill be returned.”

The motion was adopted.



